IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
*hd
O.A, : 52 3‘ 96 ) B-t. o-.g 202121!!1_ ‘_: [-‘_'.98:920
Syed Zulfikhar Mussain ' «+ Applicant,

Vs

1 The Presiding Officer,
Labeur Ceurtel,
‘2nd FPleor,Chandra Vihar
mildlngs. M.J .Rnd.
Hyderabld. '

2. The Divl.Railway Mlnager,

~  Bread Guage, SC Rly,
Secunderabad, :

3, The Railway Beard,

~ Rep. by its Chairman,

Min .ef Railways, _
Rail Bhavan.ﬂew_nelhi. : ++ Respendents,

Ceunsel feor the Applicant:_ 3 Mr, Ravi Mehan
Ceunsel for the Respendents 31 Mr. V.Bhimanna, AI‘I.%GSC.

CoRAMs
THE MON‘BLE SHRI R. RANGARAJAN s MEMBER (ADMN,)




‘fer the reSpondentk.

- 2 -
3 ORDER

Oral Oréér (Per Hon'ble Shri R.Rangarajan, Member (Admn,)

Hegrd Mr. Padmanabs Rae fer Mr. Ravi Mehan, learred

counsel for the appltdant and Mr.V.Bhimanna, learned ceurisel

2. The applicant in this OA submits that he workell as
Train Superintendent frem 16-8-78 to 15-8-1981, It is further
stated that he woerked ever-time during that peried while discharging

the duties in trains such as Minar Express, Kenark Exprelss and

A,P,Express. Relying en the judgement of this Trikunal in CA,Ne,

109/88 (englesure A-1 te the OA) he submits that he is entitled fer
the overbtimﬁ. He further submits that he had represented his case
earlier te the preneuncement of the judgement in OA.109/68 and alse
after the preneuncement ef the judgement in OA.}Q?/GB. But ne
representation reperted tqnhave”heen,submittqdﬁafter th?.pronouncemen

of the judgement 1n.oa.199/as has been enclesed.

3. This OA is fi;Qd_praying_£¢:ka_directioq te the respendents

te pay him ever~-time allewance frem 16-8-78 te 15-8-81 fer the

ever-time duty perfermed by him during that peried while werking as

Train Superinten ‘ent in the Trains named abeve..

4, The CAT preceedure Rule clearly indicates thit an empleyee
befere appreaching thia,Tribungi sheuld ;xhaust the nermal channel ¢—
grigvance_redressal machinery available in the department and in

case he fails te ebtain subgable erders in this cemnec ion he may
appreach this Tribunal. As ne representatien in regari te his abevesm
grievance is filed befere the concerned autherities afterfthe
preneuncement. of the judgement in OA,109/88 en which e relies te

get the relief it had te be held that he has net exhaugted the
efficial machipery available te him feor rgdressal of his ywiwgp grie—

befere appreaching this Tribunal. Mere statement that he haé filed
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representatien witheut preducing copy eof the representatiien cannet
be taken in the face value, Hence, the applicant new, if se advised,

may file a suitably worded representation te the cencerned autherities

~ on or befere 16-09-96, and if such a representatien is réceived the

same sheuld be dispesed of by that autherity within a peried eof

three monthS‘frem the date of receipt of a cepy of this representation
5. In the result, the fellewing directien is giveri=

The applicant, if se advised, may file a representation
for grant ef ever-time allcwaﬁce te him for the peried mentiened
in this CA for having werked ever-time beyend the nermal duty hours
on or befere 16-09-96. If such a reprecentatien is received by the
cencerned autherity, that authority sheuld dispese of the samg_;n

accerdance with law within three menths frem the Qate of [receipt

of that representation,

6, The OA is erdered accerdingly. Ne cests.
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Dated : The 14th August 1996, D - Rogfshvonr(T) |
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D.A,N0.523/96
Copy to:

Z The Presing Officer,
Labour Courtsl,

2nd Flooer,
Chandravihar Bu1ld1ng,
M.J.Road, Hyderabad.

—
I3}

2. The Divisional Rasilway Manager,
Broad Guage,“South Central Railuway,
Secunderabad. ., o) e

3. The Chairman,, Nin. of Railuays,
Rail Bha.wan, New thl-

4, Ona copy to Mr, Rawl Nshan, ﬂdumcate,
CAT, Hyderabad.

5. One copy to MEo Ve Bhlmanna, Addl. CGSC,
CAT, Hyderabad.

6. One capy to‘Library,CftT',E!yderab‘ad':- -
7. One duplicate copy.
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TYRPED BY - CHICKED BY

COMPARED BY - APPROVED oY

THE CENTRIL ADMIMISTR:TIVE TRIBUMAL
HYDTR. 350 BEMCH HYDIRABAD

»

THE HON'BLE ZHRI R.RANGFRHJHN: M{A )

 DATED: ‘lcfflg?vﬁf

ORDER/JUDGEMENT
O.A.HZ./R.A/C.P. D,

T - in
G.A.ND. 5}137L74 ’
: ADMINTED AMD INTERIM DIRICTIONS ISSUID

 pISPOs\ED oF WITH DIRECTIONS
DISMISEED
DISMISSED AS WITHORAGN

CRDERED /REFZEFED— 7 !
ND UﬁQi? AS TO COSTS. .
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